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Regn . No.OA 267671991 Date of decision: 10.07.1992.
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) ; B Whether Reparters of
TE e allowed to se

local papers My b !
% the Judoment? W :

£ To be referred to the Reporters or not? MO

Judoment. (Oral)
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e . dof the Bemeh
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“We have heard the learned counsal  of  hoth
parties and have perused  the. records of the case carefull ¥
The admitted factual position is  thatr the ~ea;:.'rg:;f} lcants  have

: s 2 ; ¥ ’
1Sl g R for 24n days in 2 Conseartive vears which is one of tha
. breeremuisites far regularisation of Casual  labourére in
‘ o

Central Governmenyt offices under the ing

structions isdued by
the Departmont of Parsomnle & Tra:i_ﬁin(j. The appl icants 'am
continuing as casual labourers by virtue of the intszarim‘ order
passed by the Tribunal on 15,11, 1991. The 1ea rred ximcms;@i for
thsa apinl if:an»t;s submittod tl"ca_'ti pending the s-vagm."}.arismtim of
the appl lcants, 't:hssl_r should be giv;a'n 't.:mn;'xarmly 5, |

they should be given the

atus and that
F minimum of the

pay smle of a ragular
- Group "D ompl ove .
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3 éirwt.ed the respondents to propare @ scheme  for

capplication is also disposed of with the direction ta  the

The learned counsel for the respondents stated
that there are no vacanciss to accommodate the applicants  in
regular posts and  that the applicants have been continued as
3 :

casual labourers on the basis of the interim order passed by

the Tribunal.

In the case sof Shri Raj Kama)l and Others Vs,
. s : 4

Union of Tndia & Others, 1990(13) ATC 471, this Tribunal had

s ~

regularisation of casual labourers who have put in 240 days or
more of service.  The learmed ocounsel for th@ respondent s
ﬁtai”ed at the Bar that a schemée on the lines directed in Raj
Kamal's case has been prepared by the résmmws and that the
same s now pending finaligation with tb@ competent
authorities of the Central Government. »

In the light of  the ahove, the present

réspondents to continue the services of the applicants as

casual labourers so long as the respondents need the services

of casual labourers '_ and in preference to persons with lesser
length of service and outsiders. As the applicants have
already carm'i@'md the  reguisite r.xér-icx? of service for the'.
purpose of regularisation in Group 'DY msg,ﬁé;, Atzh@i r names for

regularisation should also be oonsidered in accordancs  with

~the scheme prepared by the GCovernment gursuant to the Judoment
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k:)f this Tribunal in Raj Kama].’f;; case.  Till the ap;ﬂicants are
%0 naé;ular-isad, they should be given ml'a.mmts stri ;f'_ly. in
axordance with the orders and instroctions issued by the
Depértmant; of Personnel & Training. - After their
- regularisation, they shall bc» m’\id tﬁe same pay and al lowances

. . @as redular amployees belonging to the Group D'

catagory . ;
@ =
\
:, * -~ Sl

The interim order passed on 15.11.1991 is

wade absolute.

The application isg disposed of on the above

lines. There will be po order as to costs.
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